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PAPERS LAID ON THE TABLE 

,. Awl1' RI!PORT ON CzNTaAL G9VBRJOIS.'IlT 

REvaNUB RECIIIPTI 

• THE ML ... ISTER OF STATE IN THE 
MINISTRY OF FINANCE lSHIlI K. R. 
GANESH): I beg to lay on the Table a copy 
rL the Report (Hindi "enion)_ of the Comptrol-
1& and Auditor General 01' India on Central 
COVemmenl (Civil) Revenue . R~ipt. for the 
ita: 1969-70. under article 151 (I) of the Cool-
tiiuiion. [Placrd in Library. Sn No. LT-
~{71). - . 

ADKlNlftRATlON IlIIPORT 0' 00.'\ 

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I. K. GUJRAL): I beg to lay on the 
Table a copy of the - Annual Administration 
Report (Hind i and £ug I iah veniODS) of Ib~ 
I)dhi. DeveloPment AuthorilY for the year 
t!l69-70 under section 26 of the Delhi Develop-
IQCDI Act, 1957. [Placed in Library. SI< No. 
L1' -695/71). 

tfQTll'lCATlom UNDER Au. INDIA SUVICES ACT 

.C THE DEPUTY MINISTER IS THE 
MINISTRY OF HOME AFFAIRS ,SHRI 
MOHSIN): 00 ·behalf of Shri Ram Niwas 
Mizdha, I Iq to lay 00 the Table a copy each 
of the following N,?tifications (Hindi and 
lmcIiIh versioos) under lub-section -(2) of sec_ 
Hua 3 of the All India Srrvicu ACI, 1951 :-

':!'. 

(i) The Indian Arlminisi~aliv~ Service 
\ Fixation -of Cadre Strength 1 Twelflh 
Amendment Regulation.: 1971, 
publimed io Notification No. G.S.R. 
946 i-" Gazette of' India, dated Ihe 
19tbJune, 1971. - . 

(ii) Til.; Tenth Amendment .ofl971 10 
the Indian Admitii.trative service 

( iii) 

(Pay) Ruleo, 1954 published iu noti~ 
fication No. G.S.R: 948 in G~ue 
ofIndia, daled theI9thJune, 1971. 

The Indian Administrative Service 
(Fixatlon of Cadre Strength) Elev-
enth Amencment Regulations, 1971, 
published in Nutificalio:l No. G.S.R. 
949 in Gazette of .India, dated the 
19thJune, 1971. [Placed in Library. 
SI< No. LT-696/71). 

MYlORII F/JUI FORCE (MAINTBNANCI! OP Dne'-
- PLINE AND RIWOVAL PROIl SaRV,CII) Ru\.£s 

SHRI MOHSIN: On behalf of Shri K. C. 
Pant, I b'J to lay on th~ T4blc :-

(I) A copy of the Mysare Fire Fore~ (Main-
tenance ofDiocipline and Removal from 
Scrv;ce) Rules, 1971, pubh.bed in 
Notification No. G.S.R. 203 ill Mysare 
Gazette, dated-the htJuly, 1971, under 
sub-tection (3) or -'ion 39 of the 
Mywre Fire Furoe Act, 196~, read with 
claUIC (e) (iv) of the Pro:lalllstion 
dated the 27th March, 1971, issued by 
the PrcIaident in relation 10 til<: Stale or 
Mysore. [Plaoed in Library. S" No. 
LT-697/71) 

(2) A 5lateme"t explaining the reasons as to 
why the Hindi vcrJi.,o of the above 
!'iIotificalion could not be laid on the 
Table simultaneously. [PlaccJ in Library. 
S., No. LT-698/71). . 

MR. SPEAKER: When lb. Minister i. 
laying papen On the Table On behalf of another 
Minister, I should he informed beforehand. 
'Ve have to make adjustm,nta here. I have to 
remind Ministers every day about it. 

BoIIBAY ClNE .. A (GUJARAT FntaT AlmNDlIIItNT) 

RULES, MVIORIt CINIt .. ". (RItGULATlo,,) 
RULI!!I, ETC. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORM,\TION AND 
BROADCASTING (SHlUMATI NANl>INI 
SATPATHY) : I beg 10 lay on the Table': 

(I) A'ropy of the Bombay Cinema (Gujarat 
. First Amendmenl) Rules, 1971 (Hindi 

and' English versions) pubJi.hedln 
NOlification No. GH/G/63/BCR-32701 

'7291 in Gujatat Government Gazetle, 
dated the ht May, under su~tion 
(5) of oeclion 9 or the Bombay Cinc:mas 
(Regulation) ACI, 1953, read with clause 
(e) (iv) of the -Proclamation, dated the 
·13th May, 1971, i .. ued by the- PreSident 
in relation to the State of Gujarat. 
(Placed in Library. Su I.T-699/7J) •. 

(2) (i) A copy of the Mysare Cinemas 
(Regulation) Rules, 1971, published 
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in Notification No. 'G;S.R. 72 in 
'MYJOl'C Gazette, dated the 10th 
March, 1971, under ICCtion 22 of 
the Myaore Cinemas (Regulation) 
Act, 1964, read with clause (e) (iv) 
of the Proclamatj"n, dated the 271h 
March, 1971, issued by the Presi-
dent in relalion 10 the Sta te of 
Mt50re, [Placed iI. Library, S .. No, 
LT-700/71). 

(ii) A statement (Hindi and English 
venions) explain ing the rC3JOns as to 
",hy the Hindi verli"n of the abov~ 
Notilication could notbe laid on 
the Table simultaneously. [Placed 
in Lihrary, See No. LT-702/71). 

(iii) A Itatement (Hindi and Fnglish 
venion.) ahowi:lg reasons for delay 
in laying the above Notification. 
(Placed in Library Su No, J.T-701/ 
71). 

CF.RTIFDID AccoUl\'TII OP TEXTILES COMIdITTE£ 

ETC. 

THE DEPUTY MINISTER IN 1 HE 
MINISTRY OF FOREIGN TRADE (SHRI 
A. C. GEORGE) : 

I Lt-g 10 lay on the Table :-

(I) A copy or the Certified Accounts (Hindi 
and English ,'enion.) or the T extilrs 
Committte for the year 1969-70 and the 
Audit Report tbereon, under sub-section 
(") of ICCtion 13 of the Textile. Com-
mittee Act, 1963. (Placed in Library. 
Se, No. LT-703/71). 

(2) A copy of the Audit Repor', on Ihe 
Acc(,unll of the Rubber Board fur the 
year 1969-70 aloll~ with the statement 
of ACCOWltS. (Hindi and English "er-
oions). [Placed in Liurary. Se, Xo. 
J.T-701/71). 

(3) (i) A copy of the Audit Roport on the 
Accounts of the Tea Board for the 
}ear 1!!68·69 alung with the stale· 
ment of AccoUlm. [Placed in I.ib· 
rary. $(, No. LT-705/71). 

12.30 ...... 

Report and alao 'the reasonS as 'to 
why the Hindi venion of the Audit 
llq:iort coUld' not 'be laid Cia, the 
Table sjmulta~eoU8ly. [Placed in 
Library. Sty Nc.LT-706t7I). 

DEMANDS· FOR GRAXTS, 1971-72-(Cq"".) . "T 
!\{r:lo'STRV or HEALTlr AXD FA:IfILY PLA~NINO 

MR. ~PEAKER: Tbe House will now take 
up discussion and voting on Demand Nos. 36. 
37 and 125rdating to the Ministry ,uf Health 
and Family' Planl)ing, for which .we may have 
three houn. 

Hon. Memben present in the House who are 
desirous of moving their cut motions may II:IId 
slip. to the Table within 15 minules indicaticg 
the setial numbers of the cut motions they 
would like to move. 

We are going to apply the guillotine to 'aD 
the Demands at 6 p.m. There is no way u·Dder 
the rulrs to avoid it. That is why I was pra:. 
slOg Members not to demand further extension 
of time. The Busines. Advisory Committee bIId 
fixed up the programme and we arc coming to 
the end of it. 

SHRI PILOO MODY (Godhra): Why 
don'l you guillotine the Finance Bill ? 

MR. Sf EAKER : Ifyollr 'time comes, it 
will be done like that. 

MR. SPEAKER: Motiun moved: 

DEMAND No. 36-MINISTRY or HEALTH ANa 
FAWLY P1.\N/\'NG 

"That alum n<t ~ceedingR •. J,49,81~ 
000 including the sum already vOled 'on _ 
COIIIII' for the re\C\'ant len'ices be granted'td 
thd're.ident to defray the charges whicb wiD 
come in coune of payment during Ihc' 'year 

(ii) A lIatemenl (Hindi and F.nglish endint; the 31st day of March, 1972, in res-
venions) explaining the rea."ns for peet~' ,:Ministryof Health and FsmHy 
delay in laying the above Audit _ ,Flanm,nB,' __ 

-!\loved with the recommc"datiort oflhe Pr6irlenl. 


